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Laheings are also - reported. = So far
available, reports indicate that pasture
lands are still covered under thick
layers of snow, and live-stocks’ are dy-
ing due to starvation. If timely sup-
ply by air-dropping of foodstuffs for
the inhabitants, and fodder and con-
centrates for the livestock are not made
early, apprehensions are that besides
miseries to the inhabitants, most of the
livestock may pensh within a couple
of days.

I urge upon the Government to im-
mediately air-drop rations and medical
aid for the entrapped inhabitants and
“fooder and concentrates for livestock,

» necessary for their surv1val

(viii) ‘NEED TO OPEN AN OFFICE OF
SurpPING CORPORATION OF INDIA AT
MADRAS.

DR. VASANT KUMAR PANDIT
(Rajgarh): The Shipping Corpora-
tion of India was established in 1961.
The main aim of the Government was
to help, develop and ~ channelize the
export-import business, . shipping op-
portunities and passenger services
from various ports of India. During
the course of the last 20 years, Lhe
SCI has invested over Rs. 1,000 crores
in expanding their activity and
services throughout the major porls
of India. The SCI has drawn up
"“an ambitious programme has drawn
up an ambitious programme for
* further expansion -and development
in all the port services. A sum of
Rs. 800 crores will be spent during the
coming "3-4 years. Presently, SCI is
one of the biggest shipping companies
in the world,

At any given time, about half the
number of ships at the ~ Madras port
belong to SCI. - The Corporation runs
a highly lucrative passenger servxces
from Madras to Singapore, to Port
Balair, to Japan, to East and West
Africa, and various cargo ships from
™ and to Madras port. It passes one’s
comprehension why the SCI has never
bothered to open its own office in Mad-
ras. The entire business has been
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given to a private company, which
makes enormous profits at the cost of
SCI. The SCI has long been toying
with an idea of opening its own office
in Madras.

‘All the ghipping business, including
passenger services is run through
Messrs. K.P.V. Shaikh Mohammad
Rowther Pvt. Ltd.  Actually Messrs.
K.P.V.S. has been doing monopoly
business with SCI. In- addition to
their commission arrangements, they
are also doing agency, stevedoring,
clearing forwarding. contracts, chip-
ping, painting and ship chandlier work
with SCI through benami firms. Due
to this monopoly, lot of complaints
and harassments have been  ex-
perienced by traders, exporters, im-
porters and even passengers.

May I, therefore, request the Gov-
ernment to establish an SCIL office at
Madras, the prestigious port of India
in the South? The SCI has even open-
ed- their own. offices in foreign eoun-
tries, while only at Madras they have
given their business on agency basis.
In view of the fast expansion of SCI
business in Madras, it is but wise and
proper that SCI must operate on their
own, without allowing individual mo-
nopoly to make profits and get all
other benefits. I  hope Government
would announce their decision on the
above importanf matter, in public in-
terest, and to keep up the prestige of
the SCI.

(ix) WORKING OF THE KHADI AND
ViLLAGE INDUSTRIES COMMISSION,

| AUFAHE  GWFT qEAr
(dag¢) : Atadr awnf,  age,
d qrad; S¥ia J&r &7 s0A 2W
¥ @Rl U AEs A w6
afafafudi # =M faarar  srgar
Bl Ta FAMA AT TR0 AvHIO0
fuer wa gfeas, swsic, fag®
adi AfTs AWTd A A ﬁ.cwrif
# Tifa ¥ fag w1 € g | weitwia
FAZY 10 AME 9GLHEE HIOMT
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N WA FArAwE § gE AW
¥ fag wgmar %r, 10 AM@ ag
gawal & fag M F AT wIAE
® Wga A, ¥a a9 faaffes
fsor Tar 4ri

X& 20 Fr@ AW FT AT W
fedraa w7 gu F9wa ¥ faofa
faar ar fa g2 # 50 sfawa =7-
ghra arfa, agfea sa arfs,
9ddra waw A fagdr arfa &
farear @id, faa 3 za fafeay &0
afawa 23 3 ag F7 36 WY
adrwa A ag W fafwwy fear ar
fa sad# 20 ar@ Arw P
# 3 faedr wfgamdi aY ger 50
gfawa g, faa 3 IaF oEw
wfama @ adaA Ty 45 Afam
? ag m 47 Ffama g
€4 TFIR LA AT F BEATa 79—
80 A% 739 IWIFA W I
27,842 wgard afafadt #r eqmar
® o d fag Fa fawaz
faazor 240. 41 0T w9ar fafesa
feur mar | ga & sav Ry F fag
65 91 =drw wag famifea guo

T, qF AQa §3 F qQ
AMAF AT F aza F gHEa FTar
e @r @ f& ardt awEm FdwA
IO A A A FAT dEqr @
T FX w@ af B 1 vAT W_Aw
# amwn N @ oSFa geqwg §)
ag Fdtwa 95 wfawa @} A
32 F7 vgr g o A ar fasdr @
A 3aF qd9 Fr foen F@r @ aofe-
faa @t 41 39 Fow qm &AT Feay
5 wv guw 9fas agmar xra
A A qra avt @1 @ ik
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ureaEe grer fasrwre w1 wwe
agt a7 &, afes widi & faen-
a7 Fowardl #r feafa # ag=d
ar @ 2

w1agy, § AtAAE IR HEY
A & wigg FEar f& § advdm
Farra ®y qfafafgd #r am &vd )
arg g sHwa grer arfas  agm@ar
X F A0F; G934 A F wal
% dag # var fadw fear s fa
M F g Am  faeesT g8 @
Arg I3 A | aMmAa I TR
wrasfoofy, srfas srdsfol oF
neq wrdsrfeoly § qu: sS @ §
gsnfa i &1 d@ar aga sarer
21 qF watwifa amsd ¢ 5w
gear #Y srasrfont § go sfama
3 ¥f7 95 gfama aF od A @
ot foreesar &1 1€ SaF 1< Agy @ |
waar agl afes ardtor fuewmre & qra
331 W WYAr AYHEA [RFEA

na ¥ § AAAR I qdarsh
A 3z ot sgwr 5 Fdwma F w4
w1 @y gt wfasfed o o,
gfoz zrad arws B | a@ FHmwA
#F ar ¥ suw wfgsfa od o
gaafed # grom A IO
a M ot fafaa o @ 90 o dwea:
ag Wiar an ¢ f5oga gear
F1 FI14 Faw qHA A ®w( atear
g1 =gm f& sa¢ w’wm, we-
gqaw, fage =ife & adima N
A B QAT AT ¥ g 1 W
qra A, A@aFH, TEAT, KAR
uifz $8 wgd H gt W@ FAAR
FM oaga agT AAMT 1 WA O
@ d ¥V wEga &7 a@al gl

wa & € argy gar 5 ow
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~ogidr fafeag #, @ed

d297, arciorEy, sgt @ & TAT A9
g agt aga awr aEEw {1

(v) SupPPLY OF INFERIOR QUALITY
"BLANKETS FOR THE USE OF ARMY, BOR-
DER SECURITY FORCE ETC.

. SHRI RATANSINH RAJDA (Bom-
pay South): The Government of India
is presently buying blankets for the
use of Army, Border Security Force,

Home. Guard, PoliCé etc., from various

manufacturers. based in Panipat, the

_ blankets for our security forces should

be purchased in a way which would
ensure that the quality of the blankets
is as per specification and that the gov-
ernment is not duped with regard to
the quality and the price of these
blankets.

It is said that on the average about
1.5 milion blankets are purchased
every year by the government from
the above stated manufacturers for the
last two to three years. Government
have laid down new  specifications
stating that the wool used in these
blankets should be of 40 S miecron.
Previously when the quality of wool
was not specifieq these blankets used
to be supplied by the suppliers at the
rate of Rs. 70 per  piece. - With the
change in .specification of wool the
prices of these blankets have now
touched between Rs. 100 and Rs. 115
per- blanket. Thus the government: is

paying about Rs. 48 per blanket more .

in the purchase of these blankets which
in terms of money amounts to a Sum
*of Rs. 5 to 6 crores per annum. .

It has come to light that the blankets
' which are produced and supplied "to-
day are from the old type of wool
which is of much coarser micron whick
means that the blankets of inferior
quality are supplied while the samples
that are shown are made from 40 S
micron wool. There is a great diffe-
rence between the ' samples that are
shown,-tested -and found te be in.order
than the actual blankets supplied. In
this way the central exchequer is be-
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ing duped to the tune of several crores.
of rupees per annum.

It is highly essential to institufe am
inquiry at the hands of some compe-
tent agency which should investigate
and see the samples of wool yard and
blankets from the suppliers/manufae-
turers/factories. Samples should also
be drawn from actual supplies, if any,
lying at the depot or in the forward
area canteens. This should be sent
for checking in- independent laborato.
ries like that of wool Research Associa-
tion of Bombay, Samir, Bombay  and
General Superintendent’s Co., of Bom~
bay. Samples should also be sent to
the Textile Commissioner’s office for
irrvestigation. It appears that ih order
to keep genuine and large scale manu-
facturers out of bounds these manufac-
turers who have become vested inte-
rests quote such low prices that genu-
ine .manufacturers cannot get. into this
business. The inference easily could
be drawn is that they afford to quote
low prices because - inferior-and:low
quality woo] is utilised by them which
ig other than the specification in collu-
sion with inspecting agéncies.

In the larger interest of the country
some methods should be devised so
#hat no rejected blankets are again re-
tendered for acceptance by the sup-
pliers and all those manufacturers su¢h
as Shoddy Wool Industries who sup
plied blankets by working their facto-
ries day and night during the Indo-Pak
and Indo-China war ~ should also be
asked to come. forward to supply. the
blankets to the government, The Shod-
dy Wool Industry in the country ems-
ploys about 50,000 people amd is: cen-
sidered to be a "small scale industry in
which women folk especmlly from the
bakward classes dre  earning their
bread thraugh the sweat of. their
brow. This aspect should also be taken
into consideration by the Government
and-after taking a comprehensive view-
point the Government should remgve
the vested interests who formed car-
tels and are monopolists. It ‘is high
time.that the Government should ap-
ply their minds keeping in view all the
above construtxve suggestions
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